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(a) whether government have taken 
any decision on the recommendations of the 
Poduval Committee on Agro-Economic 
Researcti Centres; and 

(b) if so, the details thereof and when 
these recommendations are proposed to be 
implemented? 

THE DEPUTY PRIME MINISTER AND 
MINISTER OF AGRtCUL TURE (SHRI DEVI 
LAL): (a) and (b). The recommendations of 
the Poduval Committee on Agro-Economic 
Research Centres were considered by the 
empowered Com mittee appointed by the 
Government of India. The recommendations 
of the Empowered Committee have been 
accepted, and are being implemented on a 
selective basis in stages. 

Rural Water Schemes in Tamil Nadu 

4678. SHRI E.S.M. PAKEER MO-
HAMED: Willthe Ministerof AGRICULTURE 
be pleased to state: 

(a) the projects approved for Rural 
Water schemes in Tamil Nadu, district-wise: 

(b) whether government of Tamil Nadu 
has approached the Union Government for 
finencial assistance over and above the 
budget allocations for implementing these 
schemes and if so, the details thereof; and 

(c) the projects implemented sofar under 
these schemes? 

THE DEPUTY PRIME MINISTER AND 
MINISTER OF AGRICULTURE (SHRI DEVI 
LAL): (a) The Govt. of India has given tech-
nical clearance for schemes for 2275 habita-
tions under the Centrally Sponsored Accel-
erated Rural Water Supply Programme 
(ARWSP) during 1988-89 and 1989-90 at an 
estimated cost of Rs. 31.33 crores. The 
district-wise details are given in attached 
Statement - I. 

(b) The State Government had re-
quested for additional assistance of Rs. 3 
crores in March 1990 over and above the 
allocation under ARWSP for 1989-90. 

(c) The details of the projects imple-
mented upto February, 1990 are given in 
attached Statement - II. 
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STATEMENT·II 

ARWSP programme progress report upto February, 1990 

(No. of Habitations) 

51. No. Name of District Compoleted Ongoing Schemes 
upto 28.2.90 upto 28.2.90 

1 2 3 4 

1. ChengalAnna 103 98 

2. South Arcat 180 3 

3. North Arcot Ambedkar and 160 48 
Tiruvannamalal Sambuvarayar 

4. Dharmapun 139 130 

5. Tnchy 84 7 

6. Thanjavur 179 56 

7. Pudukkattai 48 61 

8. Salem 328 59 

9. Penyar 11 3 

10. COlmbatore 7 3 

11. The Nllglns 16 

12. Madural 23 41 

13. Dindigul Quiad-E-Millath 11 24 

14. RamaRathapuram 21 

15. Pasumpon 11 24 

16. Kamarajar 5 26 

17. Ttrunelveli Kattabomman 26 75 
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2 3 

18. V.O. Chidambaranar 89 

19. Kanyakumari 5 

TOTAL 1431 

Applications of Freedom fighters from 
tamll Nadu 

4679. SHRI KANCHI PANNEER SEL-
VAM: Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) the number of applications from 
tamil Nadu Freedom fighters stili pending 
with Union Government for grant of pension 
or for condonation of delay in submission of 
applications in time; 

(b) the steps taken by Union Govern-
ment to expedite payment of freedom fight-
ers pension to such applicants; and 

(c) the number of condonation cases 
that have been finalised as per Shroff Com-
mittee recommendations with regard to Tamil 
Nadu State? 

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED): (a) 
and (b). 11825 applications were received 
within the prescribed time limit from freadom 
fighters in the State of Tamil Nadu. Pension 
has so far been sanctioned in 3S7i cases 
(including a few cases of delayed: applica-
tions where delay was condoned) and the 
remaining cases have not t!I&eft found eli-
gible for grant of pensio", WIIdaI the provi-
sions of the Swatantrata Saink Sam man 
Pension Scheme.. Only ttIase delayed appli-
cattons, whicl\ art aa:om:panied by ofticial 
documenta,., IMOaInc& ot required suffering 
are considePed for grant of Samman Pen-

4 

46 

218 

938 

sion and condonation of delay. No such 
application is pending with Government of 
India. 

(c) Shroff Committee looks after the 
cases of freedom fighters only for erstwhile 
Hyderabad State. 

[ Translation] 

Setting up of Electronic Telephone 
Exchange at Pukhrayan in Kanpur 

4680. SHRI KESHRI LAL: Will the Min-
ister of COMMUNICATIONS be pleased to 
state: 

(a~ whether Govemment have any 
proposal for setting up at electrone: Ex-
changes in rural areas of Kanpur district, 
particularly in Pukhrayan; 

(b) if SQ, the details thereof, and 

(c) n not, the reasons therefor? 

THE MJNISTEROF SURFACE TRANS-
PORr AND MINISTER OF COMMUNICA-
TIONS (SHRI K. P. UNNlKRISHNAN): (a) 
Yes Sir. 

fb) There are proposals for setting up of 
Electronics Exhanges at 14 stations includ-
ing Pukhrayan as per Statement attached 
subject to demand and availability of equip-
ment. 




